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The injured persons were brought
to Bairagnia and the local railway
doctor attended to them. Thereafter
the injured persons including the
railway driver were taken to Sita-

marhi Civil Hospital for further
treatment. One of the injured per-
sons expired on the morning of
10-11-65.

It is reported that the police have
arrested eight persons for indulging
in violence and are conducting investi-
gations,

Y FARAFATY ATt Giefeat:
(wex 93w) . a9 F ©F FIC Q@
g AT § St g eqral I oW
A & fag 919 § ) W oatg W@
ertg ¥ T@ AT WL 0¥ T A
AFe F@E Q¥ yEET F wE
qg TF AIHT FT I I F fow
frarr A€ frmr ST @war f5 ag @9
Faqrgd I AAT FI WIT 9 I
oY Frr @ A gEEl WIME #T
3 ? T9 qq 9T Fq WER famr
FoT 7

oY atw 1w ey frogH aew
g &, yreEx A fegfam & Ax =g
gaat fegfam 3 <@, @few fow
#f N IF gF 9T W T @,
I FFd A ¥ fAg ardr @y
qFaT aga Afewd ar

THE BANARAS HINDU UNIVER-
SITY (AMENDMENT) BILL, 1964—
continued '

THE MINISTER OF EDUCATION
(SHRI M. C. CHAGLA): Mr. Chair-
man, in the first place I must express
my gratitude to the very many Mem-
bers who have said very kind words
about me. I am deeply appreciative
of the compliments, which, I am sure
I do not deserve.

Now, Sir, I am not going to reply
in detail to the debate because many
of these questions will come up whan
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the amendments are moved and I
will say what I have to say on that
occasion. So, T will try to be as brief
as possible.

The first important question I want
to deal with is the name of the Uni-
versity., Sir, I do not agree with
Shakespeare when he says, “What is
in a name?”. I think there is a great
deal in a name. The name evokes
sentiments, emotions. There are
associations attached to a name and
when one changes or alters a name,
one must be careful in doing so,
particularly if a name is to be chang-
ed that is attached to an institution
and has continued for a long time.
Now, the Banaras Hindu University
is a name which has continued since
1915, Very soon that University will
be celebrating its Golden Jubilee and
the question of altering the name
must be very carefully considered. I
have given very careful and anxious
thought to this (uestion because
whatever we do in regard to the
Banaras Hindu University will have
reprecussions, ag we clearly under-
stand, on the other legislation likely
to come up before this House. I
think the solution we have arrived
at and which I am prepared to accept
is a very happy compromise and that
is the amendment given notice of by
my friends, Mr. Bhargava and Mr.
Pathak and one or two others. The
suggestion is that this University
should be called the Madan Mohan
Malaviya Banaras University.
Now, Sir, this should satisfy both
sections of the House, the one sec-
tion which takes the strong attitude
that the word “Hindu” should be
removed from the University and the
other section which savs that the
word “Hindu” evokes sentiment and
so that expression should be retain-
ed. May I say, Sir, that the Banaras
University is an institution of nation-
al importance? That is so under our

Constitution. It is not and cannot
ba a communal institution. It is an
all-India  Institution. It receives

students from all over the country;
it recruits its staff from all over the
country and it is intended to be an
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institution of which India should be
proud. Therefore, my personal view
has always been that not only as far
as the Constitution is concerned but
even in the context of our mational
philosophy, we should remove these
communal epithets from our national
institutions. Therefore, I am happy
at the expression “Hindu” being re-
moved from the name of this Univer-
sity but, as has been pointed out—
and I agree with that—Madan Mo-
han Malaviyaji did not use this ex-
pression “Hindu” in the narrow com-
munal sense but in a wider sense
as representing a certain philosanhy.
The Hindu philosophy has taken
root; it is thousands of years old. It
stands for great ideals, for a great
philosophy and a great culture and
although the Banaras University may
not be communal in character, it must
have its special and peculiar features
and it must give impetus to the stu-
dy and understanding of Hindu
culture, Hindu  religion, Hindu
philosophy and, therefore, when
you call this University as the
Madan Mohan Malaviya Univer-
sily you are importing to this
institution the principles for which
Madan Mohan Malviyaji stood and
this should satisfy those Members of
this House who want the expression
“Hindu” to be maintained. You re-
move the word “Hindu” but in place
of the word “Hindu”, you commemo-
rate to the memory of the founder
of the University and thereby tell the
world, tell yourselves, that this ins-
titution would try and stand for the
principles and ideals for which Mala-
viyaji worked and for which he estab-
lished this institution.

Now, Sir, I have heard criticism
that the word “Banaras” is out of
place today and we should have the
expression “Varanasi”., Now, may I
give an explanation? Banaras has
also certain  associations. Although
it is the Banaras University, it is
gituated at Varanasi. Therefore I
would appeal to the House to retain

e term “Madan Mohan Malviya

naras University’. It is called asthe

\aras University under the Act of

H

[ 11 NOV.

1965 ] University (Amendment) g64
Bill, 1964
1915 and all these years we have

known it as the Banaras University.
Therefore, the name of the Univer-
sity should not be changed to that
extent. The location of the University
you may say, is no longer in Banaras
but is in Varanasi because that is
the name. If somebody asked,
“Where is the Banaras University?”
You may say that it is at Varanasi or
is at Kashi but there should be no
cbjection to calling it as the Madan
Mohan Malviya Banaras University.
I hope the House will accept this
suggestion. 1 am going to accept it
and I think it will be a very happy
compromise between the various sec-
tions who take different views on
the question of the name.

Now, Sir, the next question which
has agitated the minds of hon, Mem-
bers of this House is the question of
the removal of the Wice-Chancellor
and the Registrar. 1 feel very stron-
gly about this. There are certain
basic principles which we have ac-
cepted. They are basic to our Cons-
titution, they are basic to our think-
ing and they are basic to our philo-
gsophy. One of the most basic
pinciples is that you do not punish a
person without giving him an oppor-
tunity to explain the charge against
him., What this Bill i3 seeking to do
ig to remove the Vice-Chancellor
and the Registrar by a legislative
fiat without giving them any oppor-
tunity to explain charges against
them. Now, Sir, the Vice-Chancel-
lor came and gave evidence before
us, It was never suggested to him by
any Member that he was guilty of
any mal-administraticn or that the
University had suffered under  his
Vice-Chancellorship or that he should
have done something which he did
not do or he should not have done
something which he did. The ques-
tions put to him were confined to
the provisions of the Bill and so he
was mnever given an opportunity to
explain if there was anything against
him, The situation with regard to the
Regjstrar is even much worse. He
wag never called as a witness and
he never came before the Joint Com-
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mittee. I do not know the Registrar.
I hardly know him. I have known
the Vice-Chancellor for many years
but that is neither here nor there,
I do not import my personal likes
. and dislikes in public questions, at
least I try not to. As I said, I am
pleading for basic prineciples, Look
at article 311 of the Constitution
which gives certain statutory rights
to civil servants. 1 agree that that
article does not apply here. A servant
of the University is not a civil servant
and. he cannat go ta a caurt pleading
in his support article 311 but the prin-
ple underlying article 311 has been
applied to all employees, to all ser-
vants all over the country and the
principle is, as I said, you cannot
dismiss an employee who has got a
contract for a particular period with-
out telling him why he is being dis-
missed, what are the charges against
him. In this particular case, as far
as the Registrar is concerned, no pro-
ceedings have ever been taken against
him, no charge of misconduct has
been arraigned against him. What I
can suggest is this: There is a provi-
'sion today in the Banaras University
‘Ordinances under which an emp-
loyee’s services can be terminated by
giving four months’ notice. No
‘cause has to be shown. We are
changing that because we think that
it does not give a sufficient guaran-
tee to the employees of the Univer-
sity. We are changing it but before
this Bill is passed and is put on the
Statute Book—it has still to go to
the other House—action can be
taken under this Ordinance and I
will persuade the Vice-Chancellor to
call a meeting of the Executive
Council to consider if there is any-
thing against the Registrar and if
the Executive Council is satisfied, he
can be removed by giving four
months’ notice. The only safeguard
that he has is that the removal must
‘be by a majority of the Executive
Council. If the majority of the mem-
bers of the Executive Council is not
satisfied then surely you cannot
Temove a servant who has a contract.
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(Madras): Is it bare majority, ordi-
nary majority?

GHRI M. C. CHAGLA: Tt is an
ordinary majority but this is a nomi-
nated Executive Council, if I may
say so. Every member of the Exe-
cutive Council is hand-picked and I
am sure this House will trust in the
judgment of the Executive Council.

SHRI A. D. MANI (Madhya Pra-
desh): If this action is taken by the
Executive Council, would not article
311 apply because this action must
be on some justified grounds, it can-
not be on the basis that the majority
of the Executive Council has lost
confidence in the Registrar?

SHRI M. C. CHAGLA: As the Ordi-
nance stands today, the University
has the power to ferminate the ser-
vices of any of its employees by
giving four months’ notice and no
cause has to be shown. We have
changed that now and under the
Statutes there must be misconduct.
But. as the Ordinance stands today,
it is open to the University to termi-
nate the services of any employee
after giving him four months’ notice
provided the Executive Council does
so by a majority. That Ordinance is
there. And as I said, there is a very
strong feeling in a section of the
House. Somebody called the Regis-
trar—my friend, Mr. Arora is not
here—the greatest intriguer the world
has seen; others have said that he
has ruined the University, that there
has been constant friction between
him and the Vice-Chancellor and the
affairs of the University have not
been carried on as smoothly as they
should have been. If all this is true,
I cannot understand what the Exe-
cutive Council was doing all this
time and why were not these matters
brought before the Executive Coun-
cil?

SHRI M. P. SHUKLA (Uttar Pra-
desh): Is it not a fact that the Exe~
cutive Council has been shieldir
his action in the past?

(Interruption)
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SHRI M. C. CHAGLA: I can under-
stand one member or two members
of the Executive Council siding with
the Registrar but to say that the
majority of the Executive Council
nominated by the Visitor tries to
shield an official of the TUnuversity
who is unworthy to continue as
Registrar is a very serious thing to
say. Personally I have been Minis-
ter for two vears and no allegation
has been sent to me. No complaint
has been sent to me and I have
heard nothing against the Registrar
till the matter was raised before the
Select Commitiee, Whatever if may
be 1. am not disputing the sovereignh-
ty of Parliament; I am not disputing
the right of Parliament to terminate
contracts. I am not saying that this
House has not got the power to do
it, You may have the power of a
giant but it is not right tbat you
should use it and I am appealing to
the House. How can you by a legis-
lative fiat take upon yourself to dis-
miss a servant who has not appeared
before you, who has not given you
an explanation and against whom no
charge has been framed? As my
friend, Mr Pathak, rightly pointed
out even in the British Parliament
when they had the Acts of Attain-
der the person against whom the Act
was passed was called before the Bar
of the House and was allowed to
give his evidence, to give his expla-
nation. Have you called the Regis-
trar before the Bar of the House?
Have you heard him? Are you satis-
fied that he is unworthy to contiune
in his post and even if you are satis-
fied on what are you satisfied? On
er pdrte statements? Have you heard
him? Have you given him an oppor-
tunity to give his explanation? I do
not like to use strong expressions. I
really think that this House would
bring discredit upon Parliamentary
institutions if we were to pass a
provision like this.

PROF. B. N. PRASAD (Nominated):
May I know if the hon. Minister of
‘ducation has received any commu-
cation from the Vice-Chancellor

5
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SHRI M. C, CHAGLA: Well, Sir,
as my hon. friend has asked me, it
was a private and confidential letter
but 1 am one of those who believe
in placing everything before Parlia-
ment and I would not like to keep
it back. I have got a letter from the
Vice-Chancellor who has said various
things about the Registrar and 1
wrote back to him to say, “Why
have you not brought it before the
Executive Council? Why have you not
taken action if you think that the
Registrar has done something? It is
no use telling me. Go to the Exe-
cutive Council which is the proper
authority. Put it before the Execu-
tive Council and persuade the majo-
rity of the Executive Council to ter-
minate his services. You have got
the power.” That is the answer I
have given to him. And this is the
assurance I have g.ven to the House
that I will persuace the Vice-Chan-
cellor before the Bill is passed to
call an early meeting of the Execu-
tive Council. Let him place before
the Executive Council whatever
grievances he has against the Regis-
trar, call the Registrar, hear his
explanation, give him four months
notice and terminate his  services.
But don’t do this.

SHRI P. K. KUMARAN (Andhra
Pradesh): Just now the hon, Minister
stated that he has not so far receiv-
ed any complaint against the Regis-
frar but now he says that he has
received a complaint from the Vice-
Chancellor. How do these two state-
ments go together?

SHRI M. C. CHAGLA: 'This has
come only a few days back.

SHRI P. K. KUMARAN. But
taid that only a minute back

you

SHRI M. C. CHAGLA: 1 said ithat
I had not received any thing before
this Bill. This letter has come to me
I think only four or five days hack.
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SHRI M. RUTHNASWAMY: May I
ask the Minister if it is not 3 fact
that some teachers of the University
have been summarily dismissed by
the Executive Council under the rule
thal the Minister has quoted?

SHRI M. C. CHAGLA: 1T am not
aware of it. There cannot he a sum-
:mary dismissal. There has got to be-
four months’ notice and it has to be
by a majority of the Executive Coun-
cit. But in order to protect the ser-
wants we are changing the rule. But
#eday the rule ag it stands....

SHRI G. MURAHARI (Uttar Pra-
desh): The same rule could apply
to the Registrar also. He can be
given four months’ notice.

SHRI M. C. CHAGLA: Certainly.

That is exactly what I am saying.
But I do beg of this House, however
strongly you may feel, we should
not make this provision. My hon,
friend there feels very strongly. Some
of you may know facts which T do
not know. You go to Banaras; you
are residenfs of Banaras and perhaps
you are mere conversant with what
is happening than I am. Because
Banaras is an autonomous institution
1 only know what comes in the re-
-cords. Whatever your feelings mayv
be, do not depart from the first prin-
ciples of natural justice ang whether
it is the Registrar or anybody else it
is wrong of Parliament to dismiss the
services of people; it is wrong
of Parliament to lay down
policies and principles to deal with
an individual. Today it is the Regis-
trar; tomorrow it might be Mr. Ba-
nerjee; you might pass a Bill saying
that Mr. Banerjee may be dismissed.
I do not know whether he is protec-
ted by article 311 or not.

AN HON. MEMBER: He is.

SHRI M. C. CHAGLA: There are
lots of other people. Are we laying
down this precedent for the future?
We are supposed to be maintaining
the highest parliamentary traditions.
What will] happen in the State
Assemblies if we set this precedent? It
will be chaos. The State Assemblies
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will say: “This is a very good thing;

we will get rid of inconvenient peo-

ple by just passing an Act of Attain-

der”. This is an Act of Attainder.

PROF. SATYAVRATA SIDDHA-
NTALANKAR (Nominated): May I
ask a question? It has been very em-
phatically stated that the Registrar
was not called before the Committee.
May I ask why was not called
before the Committee when all these
allegations are already known to
the Members?

SHRI CHANDRA SHEKHAR
(Uttar Pradesh). In order to protectl
him; it is quite obvious.

SHRI M. C. CHAGLA: As far as I
remember—and Mr. Wadia will bear
me out—ng hon. Member suggested
that the Registrar should be called. No
application was made to the Chairman
to call-him. I think I am right when
I say that. 1f hon. Members had ex-
pressed 3 desire to call the Registrar
we would cerfainly have called him
but it wag not necessary because he
could not have thrown any light on the
provisions of the Bill. What we were
considering was the constitution of
the Banaras University and not the
charges against individuals. That is
why officially I introduced an amend-
ment continuing their services in the
normal course leaving it to the Uni-
versity to take action. The Select
Committee took the other view and
with great respect to the Select Com-
mittee I think that it is against the
principles of naural justice and we
will be laying down a very bad pre-
cedent.

SHR] CHANDRA SHEKHAR: May
I ask one question? The Chairman of
the Select Committee in his Minute of
Dissent has written that while the
Vice_Chancellor got a chance to ex-
plain his case the case of the Regis-~
trar ig on a different footing. Sg the
Chairman was in the know of the
fact that the Vice-Chancellor was be
ing examined while the Registr
was not being examined. So '
could you say that it was never
gested at any time to the Chain
Whether it was suggested or not
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Chairman is a Member of the Execu-
tive Council and he was in the know
of the facts and he has mentioned it
in his Minute of Dissent that while the
Vice-Chancelley got a chance to ex-
plain his position the Registrar’s case
is quite different.

PROF. A. R. WADIA (Nominated):
May I say one word 1in explanation?
I think Mr. Chandra Shekhar is using
a wrong word when he says the Vice-
Chancellor was examined. That is not
correct. We called the Vice-Chan-
cellor so that he could give his evi-
dence and if any Member of the Com-
mittee had written to me that the
Registrar should be calledq as a wit~
ness we would certainly have called
him too. (Interruptions).

MR. CHAIRMAN: The fact remains
that he was not called.

SHRI CHANDRA SHEKHAR: But
the fact remains that he was delibe-
rately not called. That is the fact
because the Chairman of thé Select
Committee has said that the case of
the Registrar is on a different foot-

ing and the Chairman could have
called him.

SHRT G. MURAHARI: But I must
say (Interruptions.)

MR. CHAIRMAN: Order, order.

SHRI M. C. CHAGLA: Well, Sir, 1
do not agree, with great respect to
Prof. Wadia with that expression of
his’ in his minute of dissent. 1 do not
distinguish between the two cases. 1f
the Vice-Chancellor was called he
was called for the specific purpose of
eliciting his views and opinions on
the provisions of the Bill. We were
not holding an enquiry about his con~
duct or misconduct of the University.

PROF. A. R. WADIA: That is per-
fectly correct.

SHRI M. C. CHAGLA: Therefore
he vposition of the Vice-Chancellor
nd the Registrar is identical. Neither
as examined; neither was given any

i
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opportunity to give an explanation.
1 do not want to repeat myself. I am
afraid, Mr. Chandra Shekhar, feels
very strongly, expresses himself
strongly. 1 like it, I like strong
advocacy.

SHR] CHANDRA SHEKHAR: It is
not a question of feeling strongly.
It is a question of protecting the right
of an individual. Here is the Chair-
man of the Select Committee of Par-
liment with all the powers of Parlia-

ment and in his Minute of Dis-
sent . . .
MR. CHAIRMAN: Mr. Chandra

Shekhar, he is not yielding.

SHRI CHANDRA SHEKHAR: I
know that he is not yielding.

MR. CHAIRMAN: Then, you should
take note of it.

PROF. M. B. LAIL, (UttarPradesh):
Is it not a fact, that persons connected
with the University....

MR. CHAIRMAN: Now, Professor,
I am afraid he is not yielding.

SHRI M. C. CHAGLA: Mr.-
Chandra Shekhar is irying to pro-
tect the rights of the individual. That
is exactly what I am doing, but by
opposing this provision you are sacri.-
ficing the rights of the individual.
The individual in our country has
certain fundamental rights and one
of the most fundarnental of them is
that he shall be heard in his defence
before you punish. him, before you
condemn him, before you convict him.
Mr. Chandra Shekhar believes in the
rights of the individual. He should
support the amendment moved by
Mr. Wadia, rather than oppose it
That is enough for the time being.

Now, Sir, I shall try and finish be-
fore one o'clock, The third point
which has been agitating is the term
of the Vice-Chancellor. In the original
Bill we had suggested five years, with
a right to reappointment for another
five years. The Select Committee aas
taken a different view. I may point put
that in all the Central Universities
the Vice-Chancellor has no right to
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be reappointed. In the case of Delhi

University it is five years. In the

case of the Aligarh, Banaras and
Vigva-Bharati Universities it ig six
years. but he is not eligible for re-
appointment. The view was
and 1 have been consistently of ihe
view that if the Vice-Chancellor stays
too long, vested interests are created.
He gets rather stale and it is better to
have a new man. Then, it was point-
.ed out, what about a very able Vice-
Chancellor? The answer given was
that there are 65 universitieg in this
country. Let him go as the Vice-
Chancellor to some other umiversity,
but let him not remain in the same
university. After a  Vice-Chancellor
has remained for five years in a uni-
versity—it is sufficient time for him
to make his name, to mould the poli-
cies of the university and to bring
abouit he necessary reforms—if he
stays on too long there is always a
danger of his getting stale.

SHRI DAHYABHAI V. PATEL
(Gujarat). Perhaps that applies to
some of our Ministers also.

SHRI M. C. CHAGLA: 1 have only
been a Minister for two years.

SHRI DAHYABHAI V. PATEL: I
do not '‘mean you.

SHRI M. C. CHAGLA: When 1
finish five years, I  shail think
about it, whether I should make room
for a younger man. [ am thankful
1o Mr, Dahyabhai Patel for reminding
me that 1 am getting old.

SHRI G. MURAHARI: He did not
mean you. '

SHRI M. C. CHAGLA: There is
the question of the siudents’ union.
My friend Mr. Sapru, has raised a
very important point. I agree with
that. Now, we should have university
bodies on which teachers and students
should be represented. which would
bring about Dbetter discipline in the
university. This is a provision which
vou find in the new English univer-
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sities and it is a provision which we
have introduceqd in the Jawaharlal
Nehru University Bill. I am moving
an officia] amendment to set up a
Students Council to look after the
welfare of students, on which both
teachers and students will be repre-
sented. I hope'my friend, Mr. Sapru,
will withdraw his amendment and
accept the official amendment.

There are one or two points more.
My friend, Dr. Tara Chand, said, that
the mode of appointment of the Vice-
Chancellor was not , satisfactory.
Now, human ingenuity cannot devise
any perfect method for selecting a
good Vice-Chancellor. T wish I had
the recipe for it. Whatever method
you adopt, you may get 3 good Vice-
Chancellor or you may not. Now, we
have found by experience that the
Delhi pattern is the best, ie., the
pena] system, the committee system.
Dr. Tara Chand has asked: Why do
you not trust the teachers? Why can-
not teachers elect the Vice-Chancellor
I think that would be a very vicious
principle. It woulg introduce politics.
Teachers will be canvassed. There
will be groups. There will be fac-
tions. And {I think whatever other
method is good or bagd, this method
certainly is bad. 1 would certainly
not agree to any suggestion to leave

it to the teachers to elect the Vice-
Chancellor. God alone knows what
will happen to a university, what

amount of canvassing will go on, what
political pressure will be brought to
bear by the State Governments and
various 'other people.

Then, Sir, one of my hon. friends,
suggested that you are making the
Vice-Chancellor a dictator by vesting
in him all the dsciplimary powers
against students. 1 assure this House
that no university can he propérl_v run
unless you vest in the Vice-Chancellor
powers of discipline against the stu-
dents. He is the head of the univer-
sity. You must trust vour Vice
Chancellor. Appoint a good man a
trust him. All this proceeds fror
suspicion of the merits and caps
of the Vice-Chancellor. We app
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a had Vice-Chancellor and then con-
demn the institution. Have a  good
Vice-Chancellor.

SHRI G. MURAHARI: What is the
guarantee that he is going to be a
good Vice~-Chancellor?

SHRI M. C. CHAGLA. In human
affairs there can be no guarantee. We
do our best. By not giving him disci-
plinary powers, you make the running
of the university impossible.

I think I have dealt with most of
the points and whatever else 1 have
got to say I shall say when the various
amendments are moved. I hope we
will be able to finish this today. Bar-
ring two or thee important amend-
ments, I hope the rest are drafting or
minor amendments.

I thank you, Sir.

MR. CHAIRMAN: The queslion is:

“That the E-11 [arther to amend
the Banaras Hirdu University Act,
1915, as reported by tho Joimt Com-
mittee of the Houses, .2 taken into
consideration.”

The motion was adopted.

MR. CHAIRMAN: The House stands
adjourned till 2.30, when we shall take
up the amendments.

The House adjourned for
lunch at fifty-eight minutes
past twelve of the clock,

The House reassembled after lunch
at half past two of the Clock,' The
DEPUTY CHAIRMAN in the Chair.

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

PROPOSED CUT IN THE POWER SUPPLY
IN Dermx

"SHRI 1. K. GUJRAL (Delhi):
Madam, with your permission- I call
the attention of the Minister of Irriga-
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tion and Power to the reported pro-

posal of a cut in the power supply in
Delhi.

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAOQO):
Madam, as the House is aware, Delhi
is meeting a portion of its require-
ments of powers, by obtaining supply
from Nangal Power System and
DESU’s present maximum demand on
the system is about 76MW. Due to
failure of rains during 1965, which has
been one of the driest years on record,
the level of Gobind Sagar reservoir at
Bhakra has gone down considerably.
As a result, the generation of power
in. the Bhakra System has been adver.
sely affected. The Punjab State Elec-
tricity Board therefore, proposed to
restrict the supply of power from
Nangal to DESU to a daily average
of 30 MW with a ceiling of 50 MW
during peak hours. The matter was
discussed by me with the Chairman
of the Punjab State Electricity Board
and Chairman, DESU on 8th and %th
November, 1965. As a result of these
discussions, and keeping in view the
overall interest, DESU and Punjab
State Electricity Board have now
agreed 1o the following programme of
supply of power from Nansal {o DESU
during the fortnight commencing from
16th November, 1965:—

(a) 12 midnight tc 6 A.M. 20 MW

(b) 6 AM. to 5 PM. .. 30 MW
(c) 5 P.M. to 9 P.M. 50 MW
(d) 9PM.toc10PM. .. 30 MW
(e) 10 P.M. to midnight 20 MW

With this schedule of supply, it is
expected that there will be no need for
DESU to apply any cut in the supply
of power to its consumers. The posi-
tion of power availability will be re-
viewed and discussions will again be
held on 30th November, 1965 to
chalk out further programme of power
supply to DESU from Nangal System.
It has also been decided that DESU
will take immediate steps to expedite
the comnletion of 15 MW Thermal
Station which is now under erection.

SHRI I. K. GUJRAL: Madam, so
far as the natural part of the failure-



